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1/10.10.1996 } ' On the request of the learned counsel

A

 forthe applicant, the case ia adjourned to 24.12,1996

for admission,..

/‘\, ) C

| | . ) . | < /
.. v ( D.Purkayestha ) ' ( K.D.saha )
mps., Member (&) . Member (&)

2./ 24.,12,96. On the request' made on behalf of Snri"R.\C@Sinha,'

the learned cdunse), for the ;:fes',-pondents, the case is

adjourned to 20.(1.‘97 for‘admission. 2 |
/<Bs/ (Kﬂ‘f./Saha) ' o  (V.N. Mehrotra)

Member {(A) vice-chairman

. N . . . . L : . .
3/20.01, 97 The 9B is not availdle today due to sickness
) of [’iort\'ble 1Jlr. L\cu.Sé. ha, I'iem’ger (A) . -

L‘ist on 28.02,1997 for admission.

AR\
(V .N.Mehrotra.
Vice-Chaimman

4
28‘.2.97 ‘ List on 8,5.,97 for hearigg on atmission,-

o

W&\i‘jﬁﬁ“ﬁ | , o (V.N.Menrotre)
phe | : | o ' : vice-Chairman

&

5/14,03,97
Shri K c)rldarchl, coumel for the apkllcart.

ueam che lsarned coun el for the applican

o, on the guestion of admission. Issue not ices tg
A the responuénts to bile their reply within
fourw ks £ rom;tcday. Rejoinder, if any, may
pe £il=d within two weeks therzafter, lequi-
sites to he filsd within & week. ,
eeelontd/ -




' - e (
List on 06.05,1997 for admisslon. .
Interim rater 3 Issue not ices to the rerponuents
on the gueestion of interim matter also. wesponaants.

sphall fil2 their reply within three wecks.

List on 06, 05.1297 for admission,\N\/
[ U

(S LRGAddfe)
remoer (A)

(v .N.Mehrotra) =
vice-chairman: o |

6./ 6.5.97. Shri K. Priyadarshi, the counsel for the

applicant.:

On the regquest made on behalf bf shri G.Bose,
theileérned counsgl who is appaéting on beralf of the
- respondents, thrae weeks further timé is allowsed far

L/(lllng W/S. Llst it on 3.6.37 for hearing on interim
j @é matu.er. | ' " | \A /}

{/ﬁ& j ‘qﬁ/g%/CbS/ (K. Mmuthuy Kumar) ',(\'I.N. Mehr.otra)
V ‘ Member (A) . . Yice-chairman

bé " L — e

Y Be6.9T o aa *

Kﬂ,{or *e List on 14,8,97 for hgaring on |
M- v Voo M jnterim matter, i

FF . ,. ‘ ‘ (V.Ne Mehroetra)
' Vice~Chairman .
8/14,08,97 Shri G.Bose, learned counsel! for the respondents

prays for further time to file reply. AllOWed two weeks .
Rejoinder may be filed within two weeks thereafter,
- List on 15,10,1997 for admission and cdns ideration of
/

stay matter, _ ' W

SKJ _ - . (V.N.Mehrotra)
' ' - Vice~Chairn
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List it on 27.11.97 for hearing admission,

9./ 15.10.97.
| | S '\A\( |

(V.N, Mehrotra)
vice-chairman

[cBs/

10/27,11,97 - Shri K.Priyadars'hi, counsel for the applicant,

j ‘ ‘Shri G.Bose, counsel forthe respondents, '

| ‘ _ 'The learned counsel for theapplicant states
! that the applicant does not want to pzéss this OC.A,

;’ He may be permitted to withdraw the same as it )
L o has become infructuous. Prayer for withdrawal of

!

|

J - the cacse allowed,

| e ‘ k@me O.h. is disposed of accordingl’.

| (v.N.Mehrotra)

| » SKJ (s.Das Gupta)
‘ : Member (A) L . Vice-Chaiman




